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NHRC's online short-term internship course

OUR CORRESPONDENT

he two-week Online

Short-Term Internship
Programme (0STI] organised
by the National Human Rights
Commission (NHRC], India
for university-level students
started at Manav Adhikar
Bhawan, New Delhi recently.
100 students from diverse
academic backgrounds,
selected from 2,036
applicants, are participating in
the programme.

NHRC Chairperson,

100 UNIVERSITY-LEVEL
STUDENTS FROM DIVERSE
ACADEMIC BACKGROUNDS
SHORTLISTED OUT OF
2,036 APPLICANTS

Justice V Ramasubramanian
inaugurated the programme
in the presence of Member,
Justice (Dr] Bidyut Ranjan
Sarangi; Secretary General,
Piyush Goyal; Joint
Secretaries, Samir Kumar,

Saidingpuit Chhakchhuak and
Director Satovisha Samajdar.
The programme will feature
around 30 lectures on important
human rights topics and involve
20 eminent guest speakers,
including senior government
officials, academicians, civil
society representatives, human
rights defenders, NHRC
officers, representatives from
international institutions
working for the protection
of human rights and subject
experts.
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Child sexual abuse material on
Insta: Police chief summoned

Ambika.Pandit@timesofindia.com

New Delhi: National Human Rights
Commission has issued summons to
Delhi police commissioner to appear
before it taking a serious view of a
lack of response to its notice and later
a reminder directing an investigation
into allegations of paid advertise-
ments on Instagram (owned by Meta)
promoting child sexual abuse materi-
al (CSAM). The NHRC had sought an
action taken report within 15 days but
is still awaiting a reply.

NHRC'’s bench presided over by
member Priyvank Kanoongo in the
summons issued Wednesday has di-
rected the police chief Anurag Kumar
to appear in person before the commis-
sion on Sept 7 along with the reports
and explanation for non-compliance.
However, summeons state that if the
ATR issubmitted by Aug31, the person-
al appearance will not be required.

The commission in its July 8 no-
tice had asked Kumar to hold an in-
quiry as to whether “mandatory re-
porting” provisions under Protection
of Children from Sexual Offences Act

have been invoked by Meta to inform
thepolice intimeand if any FIRs have
beenlodged after reportsof CSAMon
its platforms came tolight.

Taking cognisance of media re-
ports published by the BBC World Ser-
vice, Kanoongo said that since the con-
cerned office of the BBC in India is sit-
uated in Delhi, the Commission
thought it to be appropriate to entrust
matter to Delhi Police for investigation.

In another notice dated Aug 3 ad-
dressed to secretary of the ministry
of electronics and information tech-
nology and Meta’sdirector responsib-
le for south Asia, the commission has
highlighted that as per the complaint
received from a non-profit organisa-
tion, it is stated that the complainant
foundation received an anonymous
complaint alleging the availability of
certain online links on Meta plat-
forms that are pornographic in na-
ture, age-inappropriate for children
and may potentially contain CSAM.

Kanoongo has asked secretary
MeitY and head of law enforcement
of Meta Platforms to inquire into
the allegations.
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NHRC summons Delhi police chief

New Delhi: The National Human Rights Commission has issued
summons to the Delhi police commissioner to appear before it
taking a serious view of alack of response toits notice and later
areminder directing an investigation into allegations of paid
advertisements on Instagram (owned by Meta) promoting child
sexual abuse material (CSAM). The NHRC had soughtan action
taken report within 15 days but is still awaiting areply, reports
Ambika Pandit. The NHRC’s bench presided over by member
Privank Kanoongo in the summons issued on Wednesday has
directed the police chief Anurag Kumar to appearin person
before the commission on September 7 along with the reports
and explanation for non-compliance. However, summons state
thatifthe ATRis submitted by August 31, the personal
appearance will notberequired.
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Kanker malaria deaths put State’s
response under NHRG scanner

B Commission seeks
report from Chief
Secretary within two
weeks over five
reported malaria
deaths in Kanker

B Questions emerge
over delay in
medicated mosquito
net procurement
despite Rs 68-crore
Central assistance

H Staff Reporter
RAIPUR, Aug 5

MALARIA preparedness in
Chhattisgarh has come under
renewed scrutiny after the
National Human Rights
Commission (NHRC) took suo

motu cognisance of reports of
five malaria-related deaths in
Kanker district within a span of
13 days, while fresh claimshave
surfaced regarding delays in
preventive procurement
despite  the

rights.

The Commission’saction fol-
lows mediareports concerning
the death ofan 11-year-old boy
who was initially reported

availability of
Central fund-
ing.

The NHRC,
inan orderdat-
ed July 31,
issued a notice
to the Chief
Secretary  of

Ll
wae YRar

malaria-negative before later
testing positive,

by which time

National | he had suc-
Human cumbed to the
i illnEgss.,
Rights According  to
Commission thENHRCCOIIIll'
munication, the

(NHRC) State Health
Department

Chhattisgarh, directing the State
Government to submit a
detailed report within two
weeks. The Commission
observed that, if the reported
factswere found tobe true, they
couldraiseserious issues relat-
ing to the protection ofhuman

subsequentlylaunchedadoor-
to-door malaria screening and
awareness campaign in the
affected areas.

Meanwhile, allegations have
emerged that although the
Central Government sanc-
tioned Rs 68 crore around six

weeks ago for procurement of
medicated mosquito nets for
malaria-endemic areas of
Bastar, the procurement
process has allegedly not com-
menced. It has further been
claimed that the Directorate of
Health Services is yet to accord
procedural approval required
to initiate the purchase.

It has also been alleged that
all Bastardistrict collectorshad
earlier been authorised to pro-
cure medicated mosquito nets
through Corporate  Social
Responsibility (CSR) funding,
but theexercise couldnot mate-
rialise for reasons yet to be
explained.

The developments come
amid heightened public atten-
tion by main opposition
Congress over malaria man-
agement in tribal districts.
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parade-barbaric-orders-probe-into-police-conduct?year=2026

MSHRC calls Pune accused parade ‘Barbaric’, orders probe into police conduct

The Maharashtra State Human Rights Commission (MSHRC) has taken Suo-motu cognisance of the incident in
which three murder accused were tied to the bonnet of a police vehicle and paraded through parts of Pune,
describing the episode as "barbaric" and ordering a preliminary fact-finding inquiry.

In an order passed on August 3, a full bench headed by MSHRC Chairperson Justice A M Badar issued notices to
the Maharashtra Chief Secretary, the Director General of Police, Pune Police Commissioner Amitesh Kumar,
Deputy Commissioner of Police (Zone III) Milind Mohite, and Bharti Vidyapeeth police station Senior Inspector
Mansingh Patil.

The commission observed that videos circulating on social media prima facie showed three accused being tied to
the bonnet of a police vehicle and paraded on public roads after their arrest in a murder case.

Describing the incident as a "barbaric" act, the commission said it recalled the case of Farooq Ahmad Dar, who
was tied to the bonnet of an Army vehicle in Jammu and Kashmir. It noted that the National Human Rights
Commission (NHRC) had later directed the state to pay Rs 10 lakh as compensation in that case.

The MSHRC said the Pune Police appeared to have "imitated" that incident, adding that if the videos were found
to be authentic, they would reflect a blatant disregard for constitutional safeguards and tarnish the image of
Maharashtra.

According to the commission, media reports and video footage suggested that the accused were allegedly forced
to walk on their knees, assaulted in public and later tied to the bonnet of a police vehicle, while bystanders were
allowed to attack them in the presence of police personnel.

The commission also expressed concern over videos purportedly showing a police officer threatening children
who had gathered at the scene, stating that such conduct could cause psychological trauma and was contrary to
the provisions of the Juvenile Justice Act.

The order said the alleged actions amounted to public humiliation of suspects before any determination of guilt
and appeared to violate constitutional protections, statutory safeguards governing arrests and the Supreme
Court's guidelines on the treatment of arrested persons.

Referring to an earlier human rights matter involving the Pune Police, the commission observed that similar
allegations had surfaced earlier this year and said the recurrence of such incidents raised prima facie concerns
regarding the role of senior supervisory officers.

The MSHRC said the conduct of the Pune Police Commissioner and the Deputy Commissioner of Police warranted
an inquiry into whether there was negligence in preventing human rights violations or abetment through failure
to act.

The commission directed Datta Karale, Special Inspector General of Police of the MSHRC, to conduct a preliminary
fact-finding inquiry with the assistance of Registrar Vijay Kedar and Superintendent of Police Viswas Pandhare.
The fact-finding committee visited Bharti Vidyapeeth police station on Wednesday to review the incident and
record statements. It has been directed to submit its report to the commission within one week.


https://dailypioneer.com/news/slug-lite/mshrc-calls-pune-accused-parade-barbaric-orders-probe-into-police-conduct?year=2026
https://dailypioneer.com/news/slug-lite/mshrc-calls-pune-accused-parade-barbaric-orders-probe-into-police-conduct?year=2026
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SC panel seeks report on Barnala lathicharge

Barnala: National Commission for Scheduled Castes chairperson Kishor Makwana has sought a report from the
Barnala administration on the July 22 lathicharge on protesting sanitation workers.

Makwana, who visited the injured workers in Barnala on Wednesday, said he requested details on the number of
police personnel and protesters involved, the medical assistance provided to the injured and an action taken
report.

He also held a meeting with special DGP (human rights) Naresh Arora, DIG (Patiala Range) Mandeep Singh Sidhu,
Barnala deputy commissioner Harpreet Singh and SSP Mohammad Sarfaraz Alam.

The National Human Rights Commission and the National Commission for Safai Karamcharis have already
demanded reports on the incident that had led to the suspension of Barnala DSP Satvir Singh, transfer of Barnala
City SHO inspector Lakhwinder Singh and a major political row.


http://timesofindia.indiatimes.com/city/chandigarh/sc-panel-seeks-report-on-barnala-lathicharge/articleshow/132956167.cms
http://timesofindia.indiatimes.com/city/chandigarh/sc-panel-seeks-report-on-barnala-lathicharge/articleshow/132956167.cms

§

i New Indian Express, Online News, 06/08/2026

Source:
https://www.newindianexpress.com/states/delhi/2026/Aug/05/delhi-high-
court-holds-railways-liable-to-compensate-survivor-in-2012-train-gang-
rape

Delhi High Court holds Railways liable to compensate survivor in 2012 train gang rape

The court ruled the assault was an "untoward incident" under the Railways Act and upheld the NHRC's
recommendation for monetary relief to the survivor.

NEW DELHI: The Delhi High Court has upheld the direction of the National Human Rights Commission (NHRC) to
the Indian Railways to pay "3 lakh compensation to a woman who was gang-raped inside a train in 2012, holding
that the undertaking is duty-bound to ensure passengers’ safety and remains liable even when the crime is
committed by private individuals.

Justice Amit Bansal dismissed the Ministry of Railways' petition challenging the NHRC's recommendation. “The fact
of the matter is that the victim was a bona fide passenger who had purchased a ticket for the journey and was
travelling in the train when the said incident occurred. The Railways were obliged to provide a safe environment
onboard the compartment of the train,” the court said in its July 29 order.

The judge held gang rape, being a “violent attack”, falls under the definition of an “untoward incident” under
Section 123(c) of Railways Act.

“Since the unfortunate incident occurred inside a compartment of a train, the same would be covered under the
definition of an ‘untoward incident’ as provided in Section 123(c) of the Railways Act, and the Railways would be
liable to pay compensation,” the order said.

The court said this responsibility would not be affected merely because the offence was committed by private
individuals and not railway employees.

Justice Bansal also held that while the NHRC's directions are recommendatory in nature, they cannot be treated as
mere opinions. The commission had “correctly exercised its jurisdiction in recommending immediate monetary
relief to a victim of gross human rights violation”, the court said. “The writ petition is devoid of merits and is
accordingly dismissed,” the judge said.


https://www.newindianexpress.com/states/delhi/2026/Aug/05/delhi-high-court-holds-railways-liable-to-compensate-survivor-in-2012-train-gang-rape
https://www.newindianexpress.com/states/delhi/2026/Aug/05/delhi-high-court-holds-railways-liable-to-compensate-survivor-in-2012-train-gang-rape
https://www.newindianexpress.com/states/delhi/2026/Aug/05/delhi-high-court-holds-railways-liable-to-compensate-survivor-in-2012-train-gang-rape
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Instagram ads promoting child sexual abuse material: NHRC summons Delhi Police Commissioner over delay in
enquiry

On July 8, the human rights body had issued a notice to the Delhi Police Commissioner under Section 12 of the
Protection of Human Rights Act, 1993, asking to submit an ATR within 15 days.

The National Human Rights Commission (NHRC) has issued summons to the Delhi Police Commissioner for failing
to submit the Action Taken Report (ATR) within the stipulated time in connection with allegations that paid
advertisements displayed on Instagram promoted Child Sexual Abuse Material (CSAM) in the country and
redirected social media users to various channels on Telegram where such content was said to be offered for sale.
This comes after a Bench, presided over by NHRC member Priyank Kanoongo, took suo motu cognisance of
media reports alleging that advertisements carrying expressions such as “rape video” and “child video” were
displayed on Instagram. Further, it was stated that these remained accessible despite being reported through the
platform’s grievance mechanism.

On July 8, the human rights body had issued a notice to the Delhi Police Commissioner under Section 12 of the
Protection of Human Rights Act, 1993, asking to submit an ATR within 15 days. However, no report was filed within
the required time.

Later on, the NHRC issued a reminder on July 29 and gave seven days more, while warning that coercive powers
could be invoked.

Observing that the requisite report was still not received despite the reminder, the NHRC, after considering the
matter on Wednesday, took a “very serious view"” and then directed that summons be issued to the Delhi Police
Commissioner, IANS reported.

The Delhi Police Commissioner has been asked to appear in person before the Commission at 11.30 a.m. at its
office in Manav Adhikar Bhawan, New Delhi, on September 7. He is expected to carry the requisite report and an
explanation for the delay in its submission.

However, it was clarified by the commission that the personal appearance would stand dispensed with if the
report is sent on or before August 31.

“Take further notice that in case you fail to comply with this order without lawful excuse, you will be subject to the
consequences of non-attendance laid down in Order 16 Rule 10 and Order 16 Rule 12 CPC,” the summons said.


https://www.thestatesman.com/india/instagram-ads-promoting-child-sexual-abuse-material-nhrc-summons-delhi-police-commissioner-over-delay-in-enquiry-1503624589.html
https://www.thestatesman.com/india/instagram-ads-promoting-child-sexual-abuse-material-nhrc-summons-delhi-police-commissioner-over-delay-in-enquiry-1503624589.html
https://www.thestatesman.com/india/instagram-ads-promoting-child-sexual-abuse-material-nhrc-summons-delhi-police-commissioner-over-delay-in-enquiry-1503624589.html
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NHRC directs 6 states to file FIR against Meta over alleged Pocso violations: Report

The NHRC has directed police in six states to register an FIR against Meta over alleged Pocso Act violations linked
to child sexual abuse material on Instagram and Facebook

The National Human Rights Commission (NHRC) has directed the Directors General of Police (DGPs) of Bihar,
Chandigarh, Haryana, West Bengal, Odisha and New Delhi to register an FIR against Meta Platforms for alleged
offences under the Protection of Children from Sexual Offences (Pocso) Act, 2012m reported News18.

The Commission issued the notice after taking cognisance of alleged violations linked to Instagram and Facebook,
where pornographic and age-inappropriate content that may potentially contain Child Sexual Abuse Material
(CSAM) was found. The NHRC has instructed the concerned authorities to initiate an investigation into the alleged
violations and take action in accordance with the law.

In its August 3 notice, the Commission, reportedly, took cognisance of a complaint filed by a non-profit
foundation, which said it had received an anonymous tip-off about pornographic and age-inappropriate links on
Instagram and Facebook that may contain CSAM.

The foundation attached a list of links solely for investigation and clarified that it had neither accessed,
downloaded, viewed nor stored the material, stating that it had acted in compliance with the Pocso Act, 2012, and
the IT Act, 2000.

The NHRC directed the Secretary of the Ministry of Electronics and Information Technology (MeitY), the Director
Generals of Police of West Bengal, Chandigarh, Haryana, Odisha and New Delhi, along with Meta's Head of Law
Enforcement (India), to file detailed Action Taken Reports within one week.

Police authorities have been instructed to examine the URLs through their cyber crime units or Special Juvenile
Police Units, register FIRs wherever cognisable offences are found, identify and prosecute those involved,
coordinate with MeitY, Meta, I14C and NCRB, and immediately rescue any identified child victims for production
before the Child Welfare Committee.

MeitY has been asked to report on the blocking of the URLs, action taken against the intermediary and long-term
child safety measures. Meta has been directed to remove the content, preserve metadata and IP logs, report
under Section 19 of the Pocso Act, and provide details of its preventive mechanisms.

Probe continues into BBC report on Instagram advertisements

The latest notice follows an earlier NHRC order issued on July 8, after the Commission took cognisance of BBC
World Service reports alleging that paid Instagram advertisements promoted CSAM in India using expressions
such as "rape video" and "child video", redirecting users to Telegram channels where the material was allegedly
offered for sale.

According to the reports, the advertisements were approved through Meta's review mechanism and remained
accessible despite being reported through the platform's grievance system until the BBC specifically brought
them to the company's notice.

Following the NHRC's directions, Delhi Police Commissioner Anurag Kumar initiated a priority investigation and is
ensuring the registration of an FIR against Meta for offences under the Pocso Act, 2012, and other applicable
laws.

The Bench of the NHRC, headed by member Priyank Kanoongo, took cognisance of the matter under Section 12
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of the Protection of Human Rights Act, 1993.

In its July notice, the Commission instructed the Delhi Commissioner of Police to conduct a comprehensive
investigation, preserve electronic evidence, including advertisement records, metadata and financial trails,
identify advertisers, perpetrators and any child victims, and examine whether Meta complied with its mandatory
reporting obligations under Sections 19 and 20 of the Pocso Act.

The Commission also noted potential liability under Section 23(3) of the Act.

Referring to the Supreme Court's ruling in "Just Rights for Children Alliance & Another Vs S Harish & Others", the
NHRC reiterated that intermediaries are required to report suspected Pocso offences to both NCMEC and the
Special Juvenile Police Unit or local police.

Reminder issued as NHRC monitors compliance

On July 29, the NHRC issued a reminder to Delhi Police after it failed to submit the Action Taken Report within the
prescribed 15 days, warning that non-compliance within a further seven days could result in the Commission
invoking its coercive powers under Section 13 of the Protection of Human Rights Act, 1993.

The Commission emphasised in both proceedings that every instance involving the creation or continued
circulation of CSAM amounts to a continuing violation of a child's dignity, privacy and human rights, requiring
urgent rescue, rehabilitation of victims and prosecution of those responsible.

NCPCR launches separate inquiry

Meanwhile, the National Commission for Protection of Child Rights (NCPCR) has decided to initiate a formal
inquiry into allegations relating to "Child Sexual Exploitative and Abuse" material on Meta's platforms,
government sources confirmed on Tuesday.

The decision follows Meta's response to a notice issued by the Commission on July 3, after it took suo motu
cognisance of a BBC Eye report alleging that paid advertisements on Instagram promoted or facilitated access to
such material.

The Commission had sought a detailed explanation from Meta Platforms Inc., which submitted its response within
a week of receiving the notice.
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Meta row: Parliamentary Panel seeks Mark Zuckerberg apology in 3 days

New Delhi: A Parliamentary Standing Committee on Wednesday took strong exception to the temporary removal
of Prime Minister Narendra Modi's video from Facebook and has sought an apology from Meta CEO Mark
Zuckerberg within three days.

According to a letter sent to the Secretary of the Ministry of Electronics and Information Technology (MeitY), the
committee viewed the removal of the Prime Minister’s speech very seriously.

The video, which featured PM Modi addressing students and Gen Z on examination-related controversies and the
government’s crackdown on paper leaks, was reportedly unavailable on Facebook for around five to six hours.
The letter, signed by A. Jyothirmayi, Director in the Lok Sabha Secretariat, warned that the protection and
immunity available to Zuckerberg could be reconsidered if an apology is not issued within the stipulated period.
“I am directed to refer to the meeting of Parliamentary Standing Committee on Communications and Information
Technology (2025-26) held on August 3, 2026 with representatives of Ministry of Home Affairs, Ministry of
Electronics and Information Technology and Social and Digital Media Platforms - Snapchat, Google, X, Meta
(Facebook, WhatsApp and Instagram), and YouTube on Social and Digital platforms and their regulation,”
Jyothirmayi said.

“The removal of Prime Minister Narendra Modi's video addressing students and Gen Z regarding examination
controversies and strict actions against paper leaks from Facebook for 5-6 hours viewed very seriously by the
Committee,” Jyothirmayi stated.

The panel said the incident raised concerns over the handling of content involving the Prime Minister and called
for accountability from the social media giant. It asked the government to take up the matter and ensure an
appropriate response from Meta.

“During the deliberations, the Committee demanded an apology from Mark Zukerberg, Meta Chief on this issue,”
she noted.

“If he fails to tender an unqualified apology within 3 days of receipt of this letter, the protection/immunity given
under Section 79(3) of IT Act may be withdrawn and action taken against him as a Publisher,” Jyothirmayi
mentioned.
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NHRC summons Delhi Police Commissioner over delay in probe report in Meta CSAM ads case

NHRC summoned Delhi Police Commissioner for failing to submit an ATR on Instagram CSAM ads. The
Commissioner must appear on Sept 7 or submit the report by Aug 31.

The National Human Rights Commission (NHRC) has summoned the Commissioner of Police, Delhi, to appear
before it after the Delhi Police failed to submit an Action Taken Report (ATR) in connection with its inquiry into
allegations that Instagram advertisements promoted Child Sexual Abuse Material (CSAM) in India.

In an order dated August 5, an NHRC Bench headed by Member Priyank Kanoongo took a “very serious view” of
the delay and directed that summons be issued to the Delhi Police Commissioner.

The Commissioner has been asked to appear in person before the Commission on September 7 at 11.30 am at the
NHRC headquarters in New Delhi, along with the requisite reports and an explanation for the non-submission of
the ATR.

However, the Commission said the personal appearance would stand dispensed with if the Action Taken Report is
submitted on or before August 31.

According to the summons, the NHRC had initially directed Delhi Police on July 8 to submit an Action Taken Report
within 15 days. A reminder was subsequently issued on July 29 after no report was received. Finding that the
directions had still not been complied with, the Commission escalated the matter by issuing summons.

The Commission warned that failure to comply with its directions without lawful excuse could attract
consequences under Order 16 Rules 10 and 12 of the Code of Civil Procedure.

The NHRC had taken suo motu cognisance of media reports published by BBC World Service alleging that paid
advertisements displayed on Instagram, owned and operated by Meta Platforms, promoted CSAM in India by
using terms such as “rape video” and “child video”, and redirected users to Telegram channels where such
material was allegedly being offered for sale.

The reports further alleged that the advertisements had passed Meta’s advertisement review process and
remained accessible despite being reported through the platform'’s grievance mechanism until the matter was
specifically brought to the company’s notice by the BBC.

In its July 8 notice, the Commission observed that, if the allegations were found to be true, they disclosed a matter
of exceptional gravity involving the online sexual exploitation of children, dissemination and monetisation of
CSAM, possible facilitation of organised criminal activity through digital platforms, and serious concerns
regarding intermediary due diligence, algorithmic moderation and child safety mechanisms.

The Commission also said the allegations raised concerns regarding compliance with the Protection of Children
from Sexual Offences (POCSO) Act, the Information Technology Act, 2000, the Digital Personal Data Protection Act,
2023, and other applicable laws governing online child safety.
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NHRC summons Delhi police chief after failure to answer summon over CSAM content on Instagram

NEW DELHI: The National Human Rights Commission has issued summons to the Delhi police commissioner to
appear before it taking a serious view of a lack of response to its notice and later a reminder directing an
investigation into allegations of paid advertisements on Instagram (owned by Meta) promoting child sexual abuse
material (CSAM). The NHRC had sought an action taken report within 15 days but is still awaiting a reply.

The NHRC's bench presided over by member Priyank Kanoongo in the summons issued on Wednesday has
directed the police chief Anurag Kumar to appear in person before the commission on September 7 along with
the reports and explanation for non-compliance. However, summons state that if the ATR is submitted by August
31, the personal appearance will not be required.

The commission in its July 8 notice had asked the Delhi Police to hold an inquiry as to whether “mandatory
reporting” provisions under Protection of Children from Sexual Offences Act have been invoked by Meta to inform
the police in time and if any FIRs have been lodged after reports of CSAM on its platforms came to light.

Taking cognisance of media reports published by the BBC World Service, Kanoongo said in the notice that since
the concerned office of the BBC in India is situated in Delhi, the Commission thought it to be appropriate to
entrust the matter to Delhi Police for investigation.

In another notice dated Aug 3 addressed to secretary of the ministry of electronics and information technology
and Meta's director responsible for south Asia, the commission has highlighted that as per the complaint received
from a non-profit organisation, it is stated that the complainant foundation received an anonymous complaint
alleging the availability of certain online links on Meta platforms (Instagram/Facebook) that are pornographic in
nature, age-inappropriate for children and may potentially contain CSAM.

Kanoongo has asked secretary MeitY and head of law enforcement of Meta Platforms to inquire into the
allegations contained in the complaint and to submit ATRs within one week from the date of receipt of the notice.
Kanoongo has asked secretary MeitY and head of law enforcement of Meta Platforms to inquire into the
allegations contained in the complaint and to submit ATRs within one week from the date of receipt of the notice.
MeitY has been asked to submit details of action taken for immediate removal, blocking or disabling access to the
URLs; action taken against the intermediary and whether any regulatory or penal proceedings have been
initiated.

Meta has been asked for details of not just the action taken to remove the alleged content but steps taken to
preserve all evidence including the details of the accounts responsible for uploading and transmitting CSAM.

The Commission has also sought details with the date and time of reporting content with CSAM to the police in
compliance with the “mandatory reporting” provision of POCSO Act.
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NHRC's online short-term internship course

The two-week Online Short-Term Internship Programme (OSTI) organised by the National Human Rights
Commission (NHRC), India for university-level students started at Manav Adhikar Bhawan, New Delhi recently. 100
students from diverse academic backgrounds, selected from 2,036 applicants, are participating in the
programme.

NHRC Chairperson, Justice V Ramasubramanian inaugurated the programme in the presence of Member, Justice
(Dr) Bidyut Ranjan Sarangi; Secretary General, Piyush Goyal; Joint Secretaries, Samir Kumar, Saidingpuii
Chhakchhuak and Director Satovisha Samajdar.

The programme will feature around 30 lectures on important human rights topics and involve 20 eminent guest
speakers, including senior government officials, academicians, civil society representatives, human rights
defenders, NHRC officers, representatives from international institutions working for the protection of human
rights and subject experts.
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6 gd § gop gfderor g # diery uRfft & sia gt 78 oft It arafder s i @ & 7 2. At g8 f FReh A 5w
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S A gl foh AT ol GRI&TT ATGieT 31 3e7a i fSRIQRY . ahic = AT fob 3 # gof anffech gk Uah TR SR Sraifdd ge 6.
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pressure-mounts-on-meta-in-india-apology-sought-from-mark-zuckerberg-

over-the-removal-of-pm-modis-video-nhrc-also-tightens-the-screws-in-the-
csam-case-2918278.html

PM Modi Facebook Post Row: ¥Rd # Al R s¢T gaTd, HgH HiGl o difsdt gem oR #1dh Jepxat & Afft AThY; CSAM A
NHRC 3 «ft srar f1ehe

T T SAfYRR TRET 3T (NCPCR) 7 oft Her & wewid W a=at 6 grem & 2 Fawt & uter &t situanRes Sifa et ot thaer
faa §. s Aer & 3R & fag v fafed stare <t w#fian & are gg ST & foh ot & YRR AT & dgd Sl el GRaf 3R
Raifén daeft sra iRyl o1 g8t adich 9 Ut fohar ar =&,

PM Modi Facebook Post Row: terel Hifgar chusit fer YRd & &l 92 ATHc ol ek Sad gaTd bl ITHT R @l . Teh TR HerHsft
TR HIE T hage difsal AR ¥U § §eT8 ST & A # T9arg Afafa 3 dot & Higsf Arch Jereart d ofiF a7 & ofiaR fomm et
AT AT <t gl 8. J81 GERT 3R TT5es JorgaTel TSl AeRad (CSAM) & J¢ SIRIUT i eiehe IR AHaTtEeR 3T (NHRC) 3R
3= defes Twreit 7 579 aw @ &t 8. PM Modi Facebook Post Row: Wer-sst g Hidl &l thage dif3at gem | dgT g,
GO fafd 3 Meta CEO AT Jareert @ 3 fa71 § At aafaama ardhy

diew Fi o1 ffE gem R 3 37 @1 srediden

TIANS & Ruté & garfores, Tar gd ga-m vreifidh gt dadia wmht afafa 3 gerssht g @idt o uden faarg w sl @ d@eifda
A aTe S e T T 5-6 B & g geTg ST W Fet ARTSH STaTs 8. fAfa 3 geagiea vd gaar Wenfidhr #rera
(MeitY) & afdg &t 4t o= 7 Aer Higaft Arch et o ofiF & & ofiaR fomm erd (Unqualified) ATt #im et fAdsr foan g wfafa =
ara § & s afe dar 721 fovar man @t TR @ AT denfidhr srfafRaw fr arT 79(3) & dgd Fer @t B areft ‘A gk’ grem H
Tfer e Y RAwTRer HY S T 8.

T § U FTa YRET?

TS TR Y RT 79 & T Tirel HifZAT ek S Aer st gurd gRT Uike fhe 1 shde & farw Hiffa st gren e €. afe g
RET a9 off ST &, ot AeT i R et gRT uie fohy Y dhde & fag off e st rert s amen oA ug gehd 8.

3 AT & S5 & q1G SR gaiT fAder

ROIE & SIFER, 3 A ! g8 THAIT T Y daes & MeitY, g #3Terg 3R Ael, T, T, HU€e a1 I&E dfed s f3fsiea
ik & ufdfAfd 2mfie gU &, clichaT Gitarerd &hi 3Rk & SR ust # gl 7T foh qerrwsit &1 difsat e i e ot afafd = "dge
TofR" AT 8.

CSAM At & NHRC 3 a1 &t st

5t St Iia AEETfER ST (NHRC) 3 #er & thage 3R S Wtk IR a1ges Sagsid gegel #efRad (CSAM) & 52 Hfda
HAHA i STt ST R &1 8. NHRC & 9e fRics S <hl aregerdr # SanT 2 MeitY, feett, afeam simer, gRarom, d€ig sk
3nifeem & gferd ural aum Aer €331 & @i ThIkiAE U@ ol Teh 9@ig & HIdR Action Taken Report (ATR) aTf@e e a1 fAdsr
fear 8.

TSR 3ol et SR aeal oht grem & fAdser

NHRC ¥ 18R sh1gH gfied ot fAder faan & fos feraa & enfiid URL &Y S o, STk U8 IR USSR ol he, hald oIl &
1Y FH= R 3R Teifda sral i Grenm gifeaa e & g R arges dathar wadt (CWC) 6 Aeg .

NCPCR +ft & sftuanRes stia

T T SAfYRR TRET 3T (NCPCR) 7 oft Her & wewid W a=at &Y grem & 2 et & e &t situanRes Sia et o thaer
fa §. s Aer & 3R & fag v ff@d stare <t w#fian & are g ST & foh ot & YRR AT o dgd sl el GRaf 3R
Raifén daeft o fOwieRal o1 g8t adich 9 uter fohar ar =&,
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BIG BREAKING: Instagram WR s/=di & S8 ehec A # Meta &t Hfhel a1¢l, NHRC A IS8T 98T shaH

TS feett : Aer &l gfdhal 3R 9 T &1 NHRC Fi 59, S uE 9e f0™ieh B €, S8+ [aeel! Gfeld iR il I &
AT G ®U & U g & [l T9 AT § 1 I8 TH ST IR I=di o d1- N0l 3R g8 ¥ S8 dhec (CSEAM) &
YT & A H ST RU1E 7 Gy & SRoT ST 137 81

et g 3T e (NHRC) 3 3t ot uget Ues am Aifew STt fam ok @y 8t BBC &t Rulé o 3meR W 9f& g3 o sifg ®
ofY 7o TATQ 3&h &1 3 oRa & Aifed H, srfter A wep AT-tifthe WS &Y ferad W I3 foml 59 BEe ot Sy 8k
Hagd R GHITthe 3R 39 & feare § srugead feieh & IR & 0 STFeR! et off, 598 CSAM gt chdT 2

B A g & foig foies &t uep foree oft a1y enmg ik &1 ok fa POCSO wae, 2012 SR IT Tae, 2000 3T e dd g8 o1
39 thee ot A dt Taag fohar, 7 S/eets fohaT, 7 3T 8fiR 7 8t @R i

NHRC 7 geagi-emT 3R a1 Urenfiich! #3merd (MeitY) & 9fa, ufeas sre, deie, gharom, sifsem oik 78 feet & gfer
HeT32rhl (DGP) 3R #el & @f TAhIeAE 88 (W) i Ader i3ar i 3 v g & oftar &Y 12 ShRag & faeqa Rute &1

SR 1Y T 54 T G ot ameer faam mar § 36 & s rsar shigH gffie/@srer Ja-Tse gfo gfie & WY 9 URL &Y s
Y, G STURTY (cognisable offences) 9TQ M TR FIR &of &, 3H SMTHA AN bl TgdH oy 39 WR BT BRATs e, MeitY,
e, 14C 3R NCRB & |1y dlerid fa1¢ ofR gg= fohy e fifa sl ol gl simens a1ges defthar AT & a9 &


https://www.punjabkesari.in/national/news/meta-instagram-nhrc-delhi-police-priyank-kanoongo-csam-child-safety-2365414
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i Janta Se Rishta, Online News, 06/08/2026

Source: https://www.jantaserishta.com/news/nhrc-takes-a-strict-stance-
on-cases-involving-child-related-obscene-material-issues-notices-to-the-
ministry-meta-and-dgps-of-several-states-4818396

It § S8 il ATl & AT § TAGISTRE! T, g Iedl & Sieiidl §Rd AT 3R Al &t Alfed

7% oot It AaTfieR ST (THTgsmRa) 3 Tieret HifSar weniad wR awai & 2 srselter 3R mufisich dhee Iutedy g1 &
SRITT T HAH Ad §U SR -ad Ud Yo Urenfiichl HaiTer, &g e ol gfetd iR Aer gfear et Aifed ST fohar €1 st = et
gefl & Ueh Targ & Htar wrarg Ruld (garm g Ruié-udtemr) #ifi &1

3TN 7 Ug hRaATS Ueh TR-IThRI TRAT gRT Ast] 718 fAehrId & SR UR &t g1 ferad & S1Rig o 1T g fob Aet & wiewi,
S 3R Hagdh R Fo U foich JucTedl § St 3i%eiiel Uepfd & 8, Sl o felq SFUGerd & 3R 370 hfdd IR IR A15es Jagarel
TS AeRaet (HIeeqen) gt gehd 3|

TAgTeRE} & Taw e gt Y dts 3 ATe T W3 @ g el ok afk ety @it ure S € dt g =t & ARy &
TefiR Jeetad & ofik it sifafaem, gam wenfidht sifdfaem, wrdia =ama d@fgar afea e ST & dgd de-i STuRTY § TehdT 21
JRINT 7 Fifew SRt o w1 vell @ g awdtg & fiar Rl antt &, Sred ufeaw smer & gfora agifceres (Ssih), saagie v
AT tefiieh! #arera 3R Her $f3an & «f Tawidde v enfAe g1

TRt 3 aif3em, gRarom, 7 faeeh, ufvam dmar, Jhme, fagr & dioidY Y fAder o & 16 Rierara & Ty derm gamRrue ok
fRfSee Treat 6 gia Trser shrew e ok AL fhek gfew serd & A1eam @ Sifg o @l

3T 3 gt o afe S & G STuRTe & Gohd fBeid § dt ThalSaIR got ehl ST 3R ohfdd grft & Aafdr, sraeiss, uemies,
TR AT 31 fSHGR Aferid ohl Uga™ o 30k REdTh ST hRaATs hl STY|

11 g1 afg foreht o= Y ugam difgd & &4 # gidl 8 dt 38 dehiat ard, Rifche agradn, Adtase wmsl, gaata ok o= St
HERIAT UG el STTY | SRINT A Setarii=erd Ue a1 Wenfiichl #3mera & goT & foh ehfdd simuftisieh g3rRue &l g, sclieh &he AT
I7ht uga ufaedd a & AT T e IoT T §

39h 3feTTaT HeTor § g off g T & o Oeft arft SlewT srueils 7 g, 39k foig o e Y 7 @ ofR sifeirs oot gReim
HSId e o [l S & dleehifeieh shar UwaTiad &

e gfean ot fAder faar man @ o wfda wrmft gem a1 3udh uga A & faw &t 1€ HRars B IHER 3| 'y § defdd @,
Aerder, st @if, fefSieat Repte oft oy et ot gRfda v & fAder Ry g &

ST 7 HeT § ag +ff gpr & foh afe amft 7 diewges urn Sirar € af uiet SA o dgd R gierd ar faviy faherk gferd s @t
b G 3 & Gaie H T BRaTs I TS| TN 3 el fh Toft Faifdra et sruft shRarg Rul ST vt ueh Tware & Hftar Iuere
PRI
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i Aaj Tak, Online News, 06/08/2026

police-commissioner-over-instagram-children-sexual-content-ntc-acwi-rpti-
2615838-2026-08-05

Instagram W &Tel I o7 et & & NHRC 7 faeett gferd sffsr &t fhar aerg

NHRC 7 facett & gferd shfisR ot ermd R a=ai & d14 2NV 3R GHa8R & S8 dhec hl SUAEEddT & HIFW i ookt [qeet! gfor
& AR h! dord fhar 8.

fORIeh ST <hl STeEdT aTell AL AFAN SR ST (NHRC) i 59 7 fieett & gford SiHsR P ™ W g o di- MuoT 3R
gHaER @ 3 dhec & g ST & T+ aafanTd &9 @ U g & foie aora fakar 8. BBC &Y geh RS &1 wad: 9 o gY ST
39 A A el gfera & St o1 &Ry |7 o

IE AT ST R <d & 1 0T 3R gHa8R & 3 dhee ol dioh &. T hee SR R Jgd o I1d 8. TF # 39 dhed &
SUCTEIAT Tht THehs TN A TFHF WS §. RITT, 39 Aol R AT A et gferd & Sira Rt it oft @i faeeht gfer e 3 ag a7
TR RiE & gt off. 3T 98 R AREN STaTd g8 AE AFaTSeR SR 3 e STga i Afdaid ©U § Sufed g o e faam 8.
I AFaTfAeR SmahT (NHRC) 3 59 At ol W I3t BBC &Y ges Rulé & amer wR forar o, 59 Rl & S R s & a9
MYUT & S8 MMUfISTeh ched chl SUTSHd i eiche THR FRIdTG STaTs 718 off. Sl 31 9 ATt # S bl Wi 3R gfeld <l shriars
& IR & ST T84T 8.

TRIA, SICUTH R T & A MY 3R gHAER & 3 Shee dgd a1 AT A Iured §. TH H AL AFTERR ST (NHRC) 3
facett gfera @ g Rt /it oft afdha faceht gfere A Ruld =8t 4. iges a1e 9@ gty AMaTfdeR smalt (NHRC) A 39 de A feett

gfele 3IRerd ot derel fohaT B.
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Source: https://ddnews.gov.in/nhrc-takes-a-tough-stance-on-the-
objectionable-advertisement-case-on-instagram-summons-delhi-police-

commissioner/

NHRC $eim™ W mafse fasma+ and & v, Aot giow sfisr ! fovar aae

ST R gei & 14 2Nyor & S 7o & A § aroRarg! aRaw R AEg AFander ST (THugsiRet) 3 fReeht gfow sfsr
Y Ieral T &1 ST 3 YUaR ol THF IR e 3= 7 fRAdaR oY 921 g1 ot simaer

Ig AT el gos dfad il gep RUIE & 58T 81 RUIE & gt 1T o7 foh S W Ry difsar ofk ‘arges difsar S ereqi arct U
fasme= ey 1 3@ 2 &7 Rl IR fieh e TR goTH ohl Seftuid o el UR STl ST T@T o, STal dT5es HergaTel 3Tegel AeRad
(TQEQyH) 9T 71 @7 AT

TIUTRRYT A 59 @R i Gg G # o1 AT ST 7 8 TS ot fewett fold shfHsR &l Aifcd woiae 15 3 & gaem ¢t RUté
ittt oft1 15 37 a1 off S Ruté 72 o dt vaggemEt & 29 S[es ot Remgsr A ok 7 37 @ ok g i Jarat ot f 6
3R ROie 78t 3 at T ehed I31T SITa |

Afeh aa wmg 7 off Ruié 781 ugh| 39 I1e gUaR @l TIegSR & uew i R &l 9 3 38 ‘Tga iR " gu et
gferd shAeR ot cafaaiTd &9 § 21 g1 o1 99 SIRY foha g1 3imaen | gl T 8 fob AR 7 RAder ot gaig 11:30 a1 A4 3ifdaR
g, 7S Reett & Rl ok 2 Y aoig & aryr U g1 gretifeh ST 3 Ig off gt foh PR 31 81 dep Ruié A9 & St & at
ferTa Ueft &Y STe=a 181 gt T | ITa & TS & foh ST foT awig ammeer ot uters el gon ot Wi & e 16 & dgd
PIRATS chl ST

TATTIRET 3 gl foh 3R F TRIY T & ol I8 a<l &b 3ifers di= nuor, Hvaeer & yar oik fasht ik durfed sravrer ot Amder
21 3T Treret Hif3ar dhufaa it reR ofk aeat HY grem & RAen w ot gara 3aa €1 omaiT 3 wal i 50 A i Siig g
T, 3MTEe! Qo SR f3fSiee udiar Se1 WidaRM Tae 2023 & dgd gl anfeq | GufiH i & thiret o1 gaTell ad §T UAUTSIRE! A e
o Sierer Hifear hufaat & ieRt & foh & It & 2 srorrert i SRt Were Sja-Tsd ferd gfAe a1 dldha gfo 8k
TEHSH ol gRd €|

TR A ficett gferd ot 5 Art Y Sieg Sira o RUTE 37 ot et 81 39 f3fSiea aed Qrfard @, difea <t ofik emRifua
&Y UgTT hedT, AeT 3R 31T hufaal grT Ut &Y &Ry 19 3R 20 & dgd RUfEm &Y SR, STt S8l IR UhaiSaiR gst e,
fasma=t & de & A-q1 08 AT 3R Wi sr<al ol A Ud Aag o haH e 811 ST A ag ft gl foh gferd St & fok der
3R 3T FormieR arfderRal & Ruifén 6 siffart Smiert s a1 98t orR g el dt g & gafaes srarg & sl
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